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Joint Committee Report on  

OA No. 1299/2024 in the matter of Vinod Singh Rawat Vs State of Uttarakhand 

Passed by Hon’ble NGT order dated 26.11.2024 

  

 

Hon’ble National Green Tribunal, Principal Bench vide its order dated 26.11.2024 constituted 

a Joint Committee comprising of District Magistrate, Uttarkashi; Uttarakhand State Pollution 

Control Board (UKSPCB) and Central Pollution Control Board (CPCB). The CPCB was to 

act as nodal Authority for coordination and compliance. The related para of said order is 

reproduced here as under: 

“Complaint of illegal mining has been made by Vinod Singh Rawat r/o Barkot Ward No. 3, 

Uttarkashi by letter petition received by e-mail dated 21.05.2024 and this has been registered 

as Original Application (hereinafter referred to as 'OA’) under Section 14 and 15 of National 

Green Tribunal Act, 2010 (hereinafter referred to as 'NGT Act, 2010') in exercise of suo-moto 

jurisdiction in view of law laid down by Supreme Court in “Municipal Corporation of Greater 

Mumbai vs. Ankita Sinha & Ors.” reported in 2021 SCC Online SC 897. 

2. Complainant has said that one Vinod Dobhal is engaged in illegal mining on river bank of 

Yamuna and is also operating a stone crusher namely M/s Astitwa Anantraj Enterprises stone 

crusher, Proprietor Vinod Dobhal in utter violation of environmental laws. 

3. Before proceeding further in the matter, we find it appropriate to obtain a factual report, 

verify the facts and thus, constitute a joint Committee comprising Central Pollution Control 

Board (hereinafter referred to as ''CPCB"); Uttarakhand State Pollution Control Board 

(hereinafter referred to as ''UKSPCB") and District Magistrate, Uttarkashi. 

4. CPCB shall be the nodal authority for coordination and compliance. 

5. The above Committee shall visit the site, collect relevant information, interact 'With 

stakeholders and submit a factual report within one month. 

6. List on 02.01.2025 

Copy of the reference NGT order is annexed as Annexure-I 

In compliance with said Hon’ble NGT order, the following officials were nominated from the 

concerned departments for Joint Committee: 

1. Shri Kamal Kumar, Sc. ’E’, CPCB, RD- Lucknow 

2. Shri Vrijesh Kumar Tiwari, SDM, Barkot, Uttarkashi  

3. Shri Amit Pokhriyal, Regional Officer, UKSPCB, RO, Dehradun 
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Joint inspection of the site was carried out on 20.12.2024 by the Joint Committee. During 

the site visit, the complainant Shri Vinod Singh Rawat, Mining Officer Shri Pardeep, 

Patwari Shri Vinod Prasad Jogudi and Shri Vinod Dhobal and the representative of M/s 

Astitva Anantraj Enterprises, Barkot, Uttarkashi were also present. 

 2. Field Observations: 

Observations based on Joint Committee inspection and available records are as follows: 

1. Joint Committee visited the alleged site of illegal mining on river bank of Yamuna near 

village Gailadi, tehsil Barkot, Uttarkashi and the alleged stone crusher namely M/s Astitva 

Anantraj Enterprises, located at Kotiyal Gaon, Naugaon, Tehsil Barkot, Uttarkashi of 

proprietor Shri Vinod Dobhal.   

2. Stone crusher proprietor Shri Vinod Dobhal informed during the visit that the stone crusher 

M/s Astitva Anantraj Enterprises was established in FY-2015 (CTE no. 34809,  

dt.17.04,2015). Copy of the allotment letter& CTE is attached as Annexure-II & 

Annexure-II(a) respectively. 

3. The stone crusher M/s Astitva Anantraj Enterprises has obtained Consolidated Consent to 

Operate and Authorization (CCA) from UKPCB which is valid from 01.10.2024 to 

30.09.2027 to produce 40 TPH of Stone Grit & Dust. Copy of CCA is attached as 

Annexure-III.  

4. The proprietor of stone crusher M/s Astitva Anantraj Enterprises, Proprietor Shri Vinod 

Dobhal has been renewed the consent of the Industrial Development (Mining) Deparment-

1 vide letter VII-A- 1/2024/228-kha/2024 dated 06.09.2024 for operation of the stone 

crusher which is valid up to 22.04.2033. Copy of the consent is attached as Annexure-IV.  

5. It was informed by the stone crusher M/s Astitva Anantraj Enterprises  that stone crusher 

was not in operation from 22.04.2023 to 17.10.2024 and the same was verified by the 

records of Mining Officer. Copy of the royalty payment receipt of the Directorate of 

Geology and Mining, Uttarakhand is attached as Annexure-V. 

6. During the visit the stone crusher M/s Astitva Anantraj Enterprises was found non-

operational. The proprietor informed that stone crusher is non-operational due to non-

availability of raw material.  
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7. It was observed that the installed dust suppression and encloser at some transfer points of 

material were partially broken in the stone crusher M/s Astitva Anantraj Enterprises. 

8. Due to non-operational of stone crusher M/s Astitva Anantraj Enterprises, the joint 

committee could not verify noise pollution caused by the stone crusher. 

9. Joint Committee observed that the distance of Rajkiya Inter Collage, Naugaon is situated 

about 780 meters and Community Health Centre, Naugaon is situated about 225 meters 

away from the stone crusher. The same was verified by the revenue department, Uttarkashi. 

Copy of report and maps are annexed as Annexure-VI 

10. It was observed the stone crusher M/s Astitva Anantraj Enterprises has installed weight 

bridge and camera as per the notification ‘’Uttarakhand up-khanij (Parihar) Niyamavali - 

2023 & 2024”. The stone crusher M/s Astitva Anantraj Enterprises has planted some plants 

near the Weight Bridge and boundary with Tin as per CCA.  

11. It was observed that the finished material was stored in the premises of the stone crusher 

M/s Astitva Anantraj Enterprises. 

12. Mining Officer informed that illegal mining was observed by a joint committee constituted 

by the DM Uttarkashi in the Committee inspection on 11.07.2022. Copy of the inspection 

report and notice is attached as Annexure-VII. Based on the joint committee report the 

mining department imposed a penalty of Rs. 1,04,42,748/- on the stone crusher M/s Astitva 

Anantraj Enterprises vide notice dated 06.08.2022. The stone crusher M/s Astitva Anantraj 

Enterprises submitted reply vide dated 17.11.2022 against the notice dated 06.08.2022 

issued by the mining department with clarification regarding the illegal mining and penalty. 

Copy of the reply is attached as Annexure-VIII. Mining Officer informed that Smt. Varsha 

Devi w/o Praveen Singh Village Paletha got the permission for river dredging vide letter 

dated 07.01.2021, and the stone crusher M/s Astitva Anantraj Enterprises bought the raw 

material from Smt. Varsha Devi w/o Praveen Singh Village Paletha to operate stone crusher. 

The stone crusher M/s Astitva Anantraj Enterprises had consent which was valid during 

that period from 02.08.2021 to 31.03.2023. The Industrial Development (Mining) 

Deparment-1 accepted the reply and clarification of the stone crusher M/s Astitva Anantraj 

Enterprises the illegal mining and penalty and waved-off the penalty vide letter no. 805/VII-

A-1/2023-10(22)/2022 dated 18.05.2023. Copy of the river dragging letter is attached as  

Annexure-VIII(a) and CTO with wave-off letter is attached as Annexure-VIII(b).    
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13. Bhutatv ewam Khanikarm Nideshalay (mineral and mining directorate), Uttarkhand has 

issued the Letter of Intent (LoI) on dated 22.07.2024 to the mining lease M/s Astitva 

Anantraj Enterprises, proprietor Shri Vinod Dobhal for the mining of total area of 0.695 

Hectare and Total Quantity of 32,130 MT/Year for the duration of 5 year. Copy of the LoI 

letter is attached as Annexure-IX. 

14. The mining lease M/s Astitva Anantraj Enterprises, proprietor Shri Vinod Dobhal has 

obtained the Environment Clearance (EC) from the SEIAA, Uttarakhand for the mining of 

minerals vide dated 19.09.2024. Copy of the SEIAA, EC is attached as Annexure-X.   

15. Mining department has issued notification regarding the mining activity in state of 

Uttarakhand ‘’Uttarakhand up- khanij (Parihar) Niyamavali - 2023 & 2024. Copy of the 

notification is attached as Annexure-XI. 

16. During visit, the demarcation of the leased mining area with pillars was not observed. 

Mining officer informed that the demarcation of the leased mining area with pillars will be 

done after the issue of Government Notification for the mining lease M/s Astitva Anantraj 

Enterprises, proprietor Shri Vinod Dobhal. The mining lease M/s Astitva Anantraj 

Enterprises, proprietor Shri Vinod Dobhal has not started the mining activity till now in 

leased mining area issued vide LoI dated 22.07.2024. 

17. During the visit of Joint Committee, no mining activity was observed in the river near the 

stone crusher of M/s Astitva Anantraj Enterprises and in mine lease area of M/s Astitva 

Anantraj Enterprises. 

3.Recommendations: 

Based upon the above field observations, Join Committee recommends as below:  

1. The mining department and the mining lease M/s Astitva Anantraj Enterprises, Proprietor 

Shri Vinod Dobhal should ensure the compliance conditions of ‘’Uttarakhand up-khanij 

(Parihar) Niyamavali - 2023 & 2024, regarding the mining activity in the leased mining 

area i.e. mining by manual method, display board etc.  

2. Mining Department should ensure demarcation / and fixing of geo-coordinates of the leased 

mining area with pillars as per Environmental Clearance before start of mining activity by 

the mining lease M/s Astitva Anantraj Enterprises, proprietor Shri Vinod Dobhal.  
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3. UKPCB should ensure that the M/s Astitva Anantraj Enterprises, proprietor Shri Vinod 

Dobhal must comply conditions of the EC and Consolidated Consent to operate and 

Authorization (CCA) dated 01.10.2024.  

4. Mining Department & Revenue Department should also periodically verify the compliance 

of the conditions of Mining Plan, mining limits specified in the EC and strict action may 

be taken if violation observed. Further, it should be ensured that production of stone crusher 

commensurate with the production in the mining lease. 

5. The mining department should ensure that the stone crusher M/s Astitva Anantraj 

Enterprises must comply the conditions for stone crusher/screening plant under the 

“Uttarakhand Stone Crusher, Screening Plant, Pulveriser, Mobile Stone Crusher, Mobile 

Screening Plant, Hot Mix Plant, Ready mix Plant Anugya Niti -2021” i.e., green belt, 

boundary wall, constructed approach road, CCTV, temper proof electricity connection, etc. 

6. UKPCB to ensure that the stone crusher M/s Astitva Anantraj Enterprises must install 

proper dust suppression and encloser at dust emission sources and transfer points to 

minimize dust emission and measures to minimise noise pollution before start of its 

operation.  

 

   

 

  

(Kamal Kumar) 

Scientist “E” 

Central Pollution Control 

Board, Lucknow 

(Amit Pokhriyal) 

Regional Officer 

UKPCB, Dehradun 

(Vrijesh Kumar Tiwari)  

SDM  

Barkot, Uttarkashi 
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Pictures of site visit 

  
Pic. (01) Joint committee interaction with Applicant  Pic. (02) Joint Committee Site visit  

  
 Pic. (03) Hopper of the Stone Crusher  Pic. (04) Non-operational Stone Crusher  

  
Pic. (05) Transfer point of the Grit  Pic. (06) Finished Goods 

  
Pic. (07) Water sprinkler  Pic. (08) Weight bridge & Camera  
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Pic. (09) Green Belt  Pic. (10) Lease mining area   
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